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Guntur
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APPEARANCE:
for the Appellant
Shri Hanuma Prasad, Authorised Representative for the Respondent

CORUM: HON’BLE MR. JUSTICE DILIP GUPTA, PRESIDENT
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DATE OF HEARING: September 29, 2021

FINAL ORDER NO. A/30303/2021

JUSTICE DILIP GUPTA

It is pointed out that the matter has been settled under the Sabka Vishwas
(Legacy Dispute Resolution) Scheme, 2019. The Appeal, therefore, stands

dismissed as withdrawn.
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